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(2024) 02 BOM CK 0030

In the Bombay High Court

Case No : Writ Petition No.1124 Of 2024

Subhash Ramdasji Lohkare And Others APPELLANT

Vs

Taluka Cooperative Election Authority And Co-Operative 
Authority And Others 

RESPONDENT

Date of Decision : 16-02-2024

Acts Referred:

Citation : (2024) 02 BOM CK 0030

Hon'ble Judges : Anil S. Kilor, J

Bench : Single Bench

Advocate : K.P. Mahallem, B.M. Lonare

Final Decision : Disposed Of

Judgement

Anil S. Kilor, J

1. Heard. RULE. With consent, the petition is heard finally.

2. On the last date of hearing, this Court passed the following order :

“Since the submission is that the names of the petitioners are deleted from the
Voters List without hearing, the learned Additional G.P. Mr. Ukey, is requested to
obtain telephonic instructions from respondents 1 and 2, whether the submission
is factually correct.

List these petitions on 06.04.2022.”

3. Today, the learned Additional Government Pleader Mr. Lonare fairly states that
the instructions received are that the hearing was not granted. A copy of the
communication dated 05.04.2022 addressed by the District Co-operative Election
Officer, is produced on the record.

4. Considering that the names of the petitioners are deleted from the Voters list
without hearing them, the order impugned is set aside and the matter is
remanded to the respondent 1 for passing fresh order after hearing the
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petitioners and the other stake holders. The petitioners shall appear before the
respondent 1 on 22.02.2024. No separate notice shall be necessary.

5. The petition is disposed of in the afore-stated terms. The parties to act on
steno copy.
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